IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

I

'ORIGINAL APPLICATION NO.1601/97

. DATE__OF_ ORDER__:__02=12-1997.

Betwaen :=

A.Venkata Narayana

Y Applioant
And

1. The Sub-~Divisional Inspectar
ofPost Offices, .
Markapur ‘Sub-Division, Nandyal
Division, Kurnool District.

2, The Supdt. of PaslL Offices,
Nandyal Uiuision,u
Nandyal, Kurnopol “istrict-518 501,

3, P.V.Narayana
4, The Inspector of Police,

Yerragondapalem, P.S.
Prakasem District,

+++ Raspondents

Counsal for the Applicant

Counsl for the Respondents : Shri N.R.Oevaraj,

CORAM :

THE HON'BLE SHRI H.RAJENDRA PRASAD : .MEMBER

»

THE HON'BLE SHRI B.5.JAI1 PARAMESHWAR : MEMBER

Shri Krishna Devan

. 5r.,CGSE

(A)

(2

(Order per Hon'ble Shri H.Rajeadra Prased, Member (A)

LN 2.
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(0rder per Hon'ble Shri H.Rajendra Prassd, Member (A) ).

Heard Sri Krishna Devan, coungsel for the applicant and

Sri W.Satyanarayans for Sri N.R.Devaraj, standing coungsel for the

regpondent s,

26 The short point in éhis case is that, although the applican
ﬁad been functioning on provisional basis as £DBPM, Gangavaram 8.0,
sincea 1995, he has bean uncersmoniously sent out while he was on
leave by compelling his substitute to make over the charge of the
off;ce to Réspondent No.3, who is said te have been=slected on a
regular basis. The applicant is not contesting the selection of
Respondent No.J in this O0.A., but only protesting the manner in
which he has been compelled to relinquish the office of BPM sven

while on leave.

3. It is not considered worthuhile to go into great detail.
It is conceded, on instruction, by Sri W.Satyanarayana, counsel for thdg
raspondants,that the applicant was indeed working since 12-1-95 on a
provisional basis and that the selactsd candidate had been asked to
take over charge from a substitute BPM during the applicant’'s

true, it
abgence on leave. Ipsis felt that there was hardly any reason for
such unseemly hurry in a routine matter like exchange of charge
of a B.0., and the authorities could wall have waited for a fsu
days more to enable the applicant to return from leave befors
forcing s ch;rge abruptly., It appears, howsver, that the selected

candidate has already taeken charge. In thess circumstances, it is

adequate to permit the responoents to continus the arrangement,
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and to allou‘Raspondent No.3 to function as EOBPM, Gangavaram
8.0. since he seams to have teanselected on a regular basis.
A formal aasumption/ralinquiéhment of charge shall, however, be

done on only 15-12-97, the date on qhich the applicant is stated

to be dus to return from leave., A copy of the appointment order
rved on the applicant since

in respect of respondsnt no.3 may bese _ :
he is required to make over icharge on the basis of such appointme

4, Thus the 0.A. is disposed of at thé;admission stage.

No order as to costs.
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 Dated:_2nd_Deceinber, 1997, Lot
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0.A.1601/97.

To
1.

2.

3.

4.
5,
64
7.

8.

The

Sub rﬁvisional InSpectorrOf Post Offices,

Markapur Sub Division, N.ndyal Livision,
Kurnool Dist.

The

Supdt.of Post Offices,

Nandyal Division, Nandyal, Kurnool Dist-501.

The

Inspector of Police,

Yerragondapalem PS, Prakasam Dist.

One
One
One
One

cne

pvi.

copy to Mr, Krlshna Devan, Advocate, CAT. Hyd.

copy to MI.N.ReDevraj, Sr. CGSC. CAT.Hyd

copy to HHRF,M.(A) CA‘I‘.Hyd.

copy to D.Re{A) CAT,.Hyd.

spare copY.
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